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Shri Hem Barua (Gauhati): Sir,
what perturbs me is that this gentle-
man is alleged to have made some
statement in July and he has been
arrested, as announced by the Minis-
ter, in Fecbruary. There is a long
gap, although the Defence of India
Rules are operating. Therefore, the
suspicion is that the police might
have built up the case against him.
Or else, why did the police take such
a long time, after the man is alleged
to have made the speech?

Mr. Speaker: At this stage, when it
is before the court for trial, we can-
not say whether the police cooked it
up or it was a real and genuine one.
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Shri Tyagi: The delay is obvious. It
shows that the allegations were
thoroughly  examined and therefore,
time was taken. ‘
Mr. Speaker:
taken 45 minutes.
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Already we have

12.43 hrs,

GENERAL BUDGET, 1964-65—GENE-
RAL DISCUSSION—contd.

Mr. Speaker: The House will now
take up the General Discussion on the
General Budget. Shri A, P, Jain,

Shri A. P. Jain: (Tumkur): Sir, I
will start with the generally accepted
truism that our budget is not a mere
statement of the receipt and expendi-
ture; it is a purposeful instrument for
fulfilling certain objectives, namely,
to promote the economic development
and attain certain social objectives.
So far as we in the Congress are con-
cerned, we defined our social objec-
tives at Bhuvaneswar in g big resolu-
tion. It was not merely an attempt or
an essay on theoretical discussion or
philosophical discussion but we took a
solemn pledge to fulfil the resolution
which we adopted there, We are de-
dicated to that resolution and in
judging the present budget, at least
my point of view is going to be, to
what extent this budget fulfils the
objectives laid down at Bhuvaneswar.
ration.

Analysing that resolution in a5 very
broad way, its main attributes are (a)
higher production, both industrial and
agricultural; (b) equitable distribution
of income and (c) reduction in in-
equalities of wealth. These are the
three broad criteria which I proposed
to use as an acid test to find out the
real nature and the quality of this
budget. Let me take first higher pro-
duc’ion in the industrial sector. I am
glad that the Finance Minister has
paid adequatc attention to this pro-
blem. Mostly he has brought about
certain readjustments, rationalisations
and chang:s in the tax structure of
the corporate sector. 1 do not agree
with gomic hon. Members of the House
who said that his objective was to.
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give relief to the corporate sector. In
fact, the net result of his taxation pro-
posals has been an additional levy of
Rs. 11 cnores during the budget year,
‘which the corporate sector will have
to pay. But there are certain point
which have caused me g little worry
and 1 would like the Finance Minister
or the Minister of State to clarify
those points in their reply.

The first point is relief in inter-cor-
porate taxation. This relief, among
other things, has taken two broad
shapes.  The first is exemption of
companies from super-tax on dividends
received from other Indian companies.
The second is reduction of sur-tax by
20 per cent on dividends received
from certain types of specified indus-
tries including companies generating
.or promoting electricity. It is well-
known that this type of concession
leads to inter-locking. Inter-locking
means concentration of wealth, Re-
vently we have come across a summary
of the report of the Mahalanobis Com-
mitice though it has not been publi-
shed formally. There is a significant
remark in the report that has appear-
ed, namely:

“As evidence of concentration
in the corporate sector, the com-
Tmittee points out that 1:6 per cent
of the tota] number of companies
in 1960-61 claim 53 per cent of
the total paid-up capital. It is
evident that one of the factors that
have contributed to the growth
of big companies is the flnancial
assistance rendered by public
institutions like the Industrial
Finance Corporation, the National
Industrial Development Corpora-
tion and the Life Insurance Corpo-
ration.

The Finance Minister, in Part A of
his budget speech has specifically said
that he is opposed to monopolies and
to concentration of wealth and he pro-
poses to appoint a commission to find
out the extent and the details about
the monopolies and concentration of
mealth, with a view to deal with that
problem. So far as the proposal goes,
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I welcome it. But one thing I want
to ask from him is, until the report of
that commission comes, what is he
going to do? It has been our expe-
rience that it takes several years for a
report of that nature to come. Then
Government will deliberate upon it
and it comes to the House, after which
a final decision jg taken, What is he
going to do in order to stop the in-
crease of monopolies or concentration
of wealth until that report comes? If
we wait for that report it means that
we are going to do anything. So, the
first thing that has occurred to me is
that this inter-locking, although it has
a certain objective, will lead to fur-
ther concentration of wealth and 1
would like the Finance Minister to en-
lighten the House as to how he pro-
poses to combat it, It is my humble
request to the hon, Finance Minister
that though he may wait for the re-
port for the final steps he proposes to
take, at least he should see that no
further increase in monopoly or con-
centrations of wealth taxe place.
If it is allowed to take place for three
or four years more, then it will in-
crease in volume and our difficulties
in tackling may become unsurmount-
able.

My second point is about the re-
placement of super profits tax by the
sur-tax. So far as super profits tax is
concerned the rate of deduction was 6
per cent. The Finance Minister has
raised it to 10 per cent. Well, that is
a sort of incentive, The capital base
for the super profits tax was the capi-
tal and reserve. The Finance Minister
has extended the base and he has in-
cluded he equity capital, preference
capital, reserves, debentures, loans
both internal and external and loans
from banks for a period of ten years.
Now, Sir, I want to put one question
to the hon, Finance Minister, I have
not known of any preference shares
or of debentures which are being
floated at the rate of 10 per cent or
more. All the debentures or the pre-
ference capital that I have known of
are floated at 3 much smaller rate of
interest, Similarly the loans advanced
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by the governmental agencies or loans
raised abroad or the loans from the
banks also carry a much lower rate of
interest than 10 per cent. How is it
then that he has included all these
things and allowed a deduction, the
aggregate at 10 per cent irrespective
of the actual outgoings? This is one
part of my objection. Rightly enough,
the Finance Minister has been very
keen to stimulate savings. If a person
stands to benefit by getting a higher
deduction on the preference capital or
the debentures or on the loans—that
is, he gets a deduction of 10 per cent
whereas he pays lesg than 10 per cent
—than to that extent it will be a dis-
incentive to build the reserves. I would
like the Finance Minister to clarify
these two points because they have
caused a considerable amount of mis-
giving in my ming,

Then 1 come to the foreign equity

capital. A report had appeared in the
Patriot. and I am glad the Finance
Minister has taken prompt steps to

contradict that report. That report was
causing a lot of misgiving and worry
to persons like me. Foreign invest-
men's have come peculiar features
which I do not like. T do not say that
constituted as we are the old maxim
that “flag follows trade” holds good.
We are sufficiently conscious. We
have sufficient courage and strength
not to be influenced, not to be subor-
dinated to other countries, merely
because we import some capital from
there, But there is one thing, that
foreign qapital, particularly equity
capital, means the hands of the foreig-
ners in our economic system, and in
the uliimate result may also mean
other kinds of pressures. We have
got the example of South America
where the United States is controlling
the South American independent
States in various ways through the in-
vestment of capital. I do not look
upon the investment of foreign capital
with very great favour yet I do not
altogether oppose it. Our approach
towards equity foreign capital has
been a selective one. Mostly it has
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been confined to industries which re-
quire big capital—that is, big capital
based industries or heavy industries.
There has also been another condition,
and that is, where we &o not have the
technical know-how. I hope the hon.
Finance Minister wil] take care......

The Minister of Finance (Shri T. T.
Krishnamachari): That is exactly what
is intended.

Shri A, P. Jain: Then I congratulate
you on that. I hope that the approach
of the Finance Minister would be
selective and foreign equity capital
wiil not be allowed to enter into an
unnecessarily large number of indus-
tries and it will be confined to the
minimum. I am glad that that is the
view of the Finance Minister also.

Now, Sir, I come to my third point,
namely, agriculture. I do not hesi-
tate to say that agriculture has re-
ceived an cxtremely cold treatment
from the Finance Minister, In the
whoie of his long speech of 20 pages
there is a very scanty reference to
agriculture. There is one reference
on page 3, paragraph 6 Para A, where
he says that “80 selected districts
covering 1500 blocks will be taken up
for package programme”  This is
nothing new. The package programme:
is being tried for 3 number of yecars,
and after the experience we have
gained it was but natural that
this scheme should be extended
further. Then, in the same para-
graph he refers to the setting
up of an Agricultural Produc-
tion Council—just an administrative
measure. Again on page 5, para-
graph 11, Part A, he makes a casual
observation “keeping the prices too
low may defeat the objective of rais-
ing agricultural production”. But he
does not go any farther than that, and
that too is only a side reference. He
further goes on to say: “but wages
cannot also be controlled”. 1 was ex-
pecting something more than that.
There used to be time when the
Indian budget used to be calle®
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in monsoon”. I am
glad it is no more so, because
we have got other sources of
revenue. Even so, agriculture consti-
tutes about 50 per cent of our econo-
my—national economy—and our bud-
get is but a reflection of the economic
conditions, of the climate of the
country. I feel that the Finance
Minister should have attached much
greater importance to agriculture in
his budget speech,

a “gamble

Now, Sir he has talked about sup-
plies. When an hon. Member who
was speaking the other day, criticised
the agricultural aspect of the budget
the Finance Minister interrupted him
and said that he has made ample pro-
vision in the budget estimates. Well
and good. But there are two parts of
it. One is making the supplies avail-
able as is also done for industry. The
hon. Minister has set up the Unit
Trust. I welcome it. He has also moved
a Bill for setting up a Development
Bank. 1 also welcome it, Now, so
far as the supplies go I trust and be-
lieve that morce of the resources are
going to be placed at the disposal of
the farmer. But, Sir, are there not
budget incentives which the farmer de-
serves? Just as the Finance Minister
has given budget incentives for the
purpose of stimulating industrial pro-
duction, he should have given budget
incentive for the purpose of stimula-
ting agricultural production. I am not

making g vague observation. I want
to point out certain specific things.
Last year, when the duties on kero-

sene oil were being discussed, many
of us made a proposal to reduce the
duties on the inferior kind of kerosene
oil which is being used in the country-
side, During the current year he
has realised a much larger revenue
from kerosene than what was esti-
mated. What is the reason for his not
reducing the duty on inferior kerosene
oil, which gives a little light to the
poorer sections of farmers and remove

the darkness of their wretched
homes?
18 hrs.

Now I come to diesel oil, which is
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very necessary for the farmers for
their pumps and tractors. I do not
see any reason why some reduction
in duty for diesel oil should not have
found a place in the budget. On the
basis of past performance or require-
ment, a farmer who has a pump or
tractor and is using diesel oil could be
given coupons. It js big companies
which are selling oil and so there
would not be any difficulty about re-
fund or accounting etc. The farmer
can be given concession on diesel on
presentation of coupons and the com-
pany can get a refund from the Gov-
ernment.

Then therc is the question of fer-.
tilizers, which is very costly. They
are cheaper everywhere else in the
world. There is a fertilizer pool which
is making unconscionable profits. Is
there any reason why the price of
fertilizer should not be reduced? 1Is
that not one of the incentives which
the farmer deserves?

The Reserve Bank advances credit
to co-operative societies at the rate of
2 per cent, but when it reaches the
farmer the rate of interest he has to
pay comes to 8 to 10 per cent. Why?
Because, there are several inter-
mediary societies. There is the Apex
Bank, the Central Co-operative
Bank and the primary society.
Here 1 make a very humble sug-
gestion to the hon. Finance Minis-
ter. Since he deals with the
Reserve Bank, he can lay down the
financial pattern and eliminate at least
one of these links. Either the Apex
Bank should have its own branches in
the regions and districts which should
advance loans to the primary co-
operative societies or there should be
regional banks covering a division and
doing away with the Apex Bank so
that these regional banks may advance -
credit direct to the primary societies.
I think that this will reduce the pro-
cessing of credit through intermedia-
ries by about 2 to 3 percent, which
will mean a great relief to the farmer.

Then, he has talked so much about
the corporate sector hut he has not
saild a word about the co-operative-
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societies. I am referring to large co-
operative  societies like co-cperative
sugar mills or co-operative societies
for ginning or pressing cotion of even
some co-operative mills which may
undertake the manufacture of tex-
tiles. This scheme of co-operitive
sugar mills was started during my
time and I am glad to fing that as
many as 25 per cent of the sugar mills
of this country are ownod by co-
operative societies. Now, what was
the object of these co-operative
societies? The object was that the
farmer owner becomes als» the manu-
facturer of sugar. Some of these co-
operative societies have done excellent
work. They are efficient, earning
good orofits, and their method of
working is at least as efficient as that

of the sugar mills in the private
sector. But they are being given
-a step-motherly treatment in the

matter of income-tax. Some of these
co-operative societies have cvulved a
system under which they make it
obligatory upon their farmer membcrs
to compulsorily supply to the mills all
the sugarcane produced by them. It

is a long term contract. They have
got another scheme. They control the
production of sugarcane. They lay

down the programme, they themselves
harvest it and transport it to  the
mills. What is the income-tax depart-
ment doing? If a privately owned mill
buys sugarcane at a price higher than
the statutory price—they are doing it
in Western UP. where thev are now
paying Rs. 2-6-0 instead of Rs. 2--UP
Government ig giving a concecsion of
three annas and the mill is paying
another three annas—al] this is liable
to be deduced from the income-tax
return as the price of the primary
product for sugar. In the cage of the
oo-operative  societies, they are
‘making a long-term contract with the
sugarcane producers, introducing cer-
tain improvements and exercising
certain controls. So, they are paying
a higher price for the sugarcanz. But
the income-tax department says: mo,
‘the deduction will be allowed only to
‘the extent of the statutory price. Is
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it the manner in which we are going
to develop co-operative societies? Not
only in India but elsewhere,' both in
the capitalist and communist ~ountries
co-operation hag a big role (¢ play. I
request the Finance Minister to intro-
duce a provision in his Finance Bill,
acquiring to himself the power to
give adequate relief to the co-opera-
tive sugar mills and other processing
industrieg in the co-operative sector
to give them a definite stimulus, to
give them definite encouragement so
that we may come nearer the socialist
pattern by which he swears ang I
swear

Here I am reminded of our revered
and devoted friend, Pandit Govind
Ballabh Pant. He said during  the
course of a discussion—I do not know
whether the Finance Minister was
present but I positively remember that
the Prime Minister was there—that
the best way of helping a farmer is to
give him subsidy because if vou link
the subsidy with the productive input
the farmer necessarily makes gcod of
the subsidy. I do not find anything
of it here. I think he should give
some thought to it. He -wi’'l be intro-
ducing many more budgets—I wish
him long life as Finance Minister....

Mr. Speaker: He . hould conclude
now.

Shri A. P. Jain: Sir, I speak only
once or twice in a session. So I should
be given more time,

Mr. Speaker: I have no objection
to that, but the difficulty is that the
Congress members give a long list and
I cannot accommodate them all.

Shri A. P. Jain: I will sit down if
you want.

Mr. Speaker: I do not want that.
But I do not want him to take too
long.

Shri Hari Vishnu Kamath: (Foshan-
gabad): It can be deducteq from the
total time given to his party.
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Shri A. P. Jain: I am not likely to

speak for the rest of the session so

that others will have more time.

Mr. Speaker: When should I
the next bel] then?

L]
Shri A. P. Jain: Whenever you like.
I am alwayg in your nands. 1 want
the Finance Minister ‘o pay earnest
attention and devise a scheme by
which the co-operative secior is not
only strengthened but it is further

ring

widened. I know that he will agree
with me and do something. I know
his heart.

I am skipping over some points for
want of time. Then I come to another
point, the equitable distributicn of
income. I am sorry to say that I do
not find anything about it in this
budget. I know that it is not possible
to bring about any radical change in
the distribution of income in one
budget. It wil]l require a series of
budgets spread over a number of
years, but I expected him to make a
beginning at least, a notional begin-
ning, a nominal beginning. Let me
hope that he will do it in his next
budget.

I want to make one observation
about his budget speech. In paragraph
60, on page 10, under B, he says that
his budget proposals mean a reduc-
tion of taxes at all levels. I am sorry,
1 cannot agree with him. Let me
examine the figures. I have tried
to work them out. On an income of
Rs. 5.000 the income-tax on 1963-64
wag Rs. 91 whereas under his budget
proposals it will be Rs. 84 On an
income of Rs. 10,000 it was Rs. 670 in
1963-64 ang would be Rs. 709 next
year. On Rs. 15,000 it was Rs. 1,521
in 1963-64 ang would be Rs. 1,584
next year. So, there is increase in all
cases. So far as the Compulsox:y
Deposits Scheme is concerned, that is
quite independent of it. He has
scrapped the CD Scheme and I con-
gratulate him on it. He look a very
fine and bold step in regard to some
part of C.D.S. and now he has extend-

ed it
2346 (Ai) LSD—4
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) Who gets the relief? It ig the higher
income bracket. On Rs. 25,000 the
income-tax last year was Rs. 4,800;
this year it will be Rs. 3,834. On Rs. 1
lakh last year it was Rs. 54,250; this
year it will be Rs. 44,615.

Shri Rameshwar Tantia (Sikar):
Last year there wag a compulsory de-
posit included in that.

Shri A. P. Jain: I have excluded

that.

Shri T. T. Krishnamachari: He need
not go into detail. I have got it
cxamined only this morning and I can
supply the statement to hon, Members.
If you take out the compulsory deposit
excepting in three cases where there
is an increase of a very fraction of a
per cent, in all other cases there is a
decrcase in regard to amounts below
Rs. 15,000. So far as higher incomes
are concerned, if he takes into account
the annuity deposit, it will be slightly
more excepting in one particular
bracket where it is a fraction less. If
you do not include the annuity
deposit, the hon. Member will be
correct.

Shri A. P. Jain: I am exciuding the
annuity deposits which is refundable
ang every year the amount of annuity
deposit will go on decreasing, If 1
have to deposit Rs. 1,000 as annuity
deposit this year, next year I will be
entitled to a refund of Rs. 100 and
therefore I will have to deposit only
Rs. 900. That is another feature.

Shri T. T. Krishnamachari: That
Rs. 100 will be taxed.

Shri A. P. Jain: Then, about excise
duties I am sorry that there is no
relief to the common man. Perhaps,
he is hard pressed and I quite realise
his position because our dfafence ex-
penditure continues to be high.

Then, 1 come to the reducing of
inequalities. I am glad that the hon.
Finance Minister has not only rationa~
lised the Capital Gains Tax and made
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it lower for the low income group and
place a little more burden on  the
higher income group. But he has
also done away with the maximum
limit of 25 per cent. [ welcome that
proposal.

I also welcome his piroposal to
increase the Estate Duty and Gifts tax
rates. In a socialist society a man must
live by the sweat of his labour. It is
a fundamental principle of socialism
that everybody must get according to
the work he does and not live on un-
earned income, rents and taxes. So,
to the extent that he has reduced the
heritable wealth and the wealth
which can be transferred by gifts, it
is a move, although a slender move,
towards socialism and I congratulate
him on this set of measures.

About the rise in prices the hon.
Finance Minister says that the rise in
prices is 7.2 per cent during the ten
months intervening between March
1963 and January 1964. Dut those are
the wholesale prices. The consumer is
not at all concerneq with wholesale
prices. I have no manner of doubt in
my mind that the consumers’ prices
have gone up by 20 to 25 per cent so
far as necessities are oconcerned. I
will earnestly request the hon. Finance
Minister to give up this age-long but
unrealistic approach of depending up-
on wholesale prices. He should work
out a system—that is not difficult
because we have made a considerable
advance in our statistical system; w~
have got Professor Mahalanobis—and
basis of his future estimates on retail
prices.

Shri T. T. Krishnamachari: May I
point out to my hon. friend that at
one time I had sent a letter which was
forwarded to him about retail prices
in Madras and I got a reply that was
written by him and sent by the hon.
Prime Minister to me suggesting to
me that the price Rs. 1.4 per measure
of rice that I gave wag wrong because
the Hindu quoted the price of rice as
Re. -|13]- per measure. The official
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figures, unfortunately, happen some-
times to blur the situation so far as
the retail prices are concerned. Now,
unfortunately, perhaps the koot ig on
the other leg; but, nevertheless, the
hon. Member had the bgot on his leg
at one time.

Shri A. P. Jain: The hon. Minister
had the boot at one time; he lost it
and again he has got it I do not
know how long he will retain it.

Shri T. T. Krishnamachari: I hope,
the hon. Member will get the boot
again.

Mr. Speaker: There is a race for
getting the boot. Shrj Jain has taken
half an hour.

Shri A. P. Jain: Only five minutes
more. I will request tae hon. Finance
Minister to keep in mind that the lot
of the common man is very hard. Our
planning is democratic planning and
it depends upon the willing support
of the people. I am sorry to say that
the people are becoming frustrated and
disillusioned. If planning has to
succeed, prices have to be controlled.

Shri T. T. Krishnamachari:
entirely in agreement.

I am

Shri A. P. Jain: I am sorry to say
that in all te proposals of the hon.
Finance Minister there is nothing
positive which indicates how he is go-
ing to contro] prices. In the long run
prices can be controlled by increased
production. But even in the fleld of
agriculture, the team which has ex-
amineq the package scheme says that
the final results of increased produc-
tion can be attained only in three to
four years and not in one year. What
are we to do during the interim
period?

The woild has known ot only three
ways of controlling prices in the
shortest period. One is physical con-
trols. The hon. Finance Minister has
correctly pointed out certain adminis-
trative ang technica] difficulties. But
what shoulq be our approach ? We
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should improve the administration
rather than give up controls, Then,
there are monetary  controls. They
have not proved to be very effective.
As regards fiscal controls, experience
has shown that they are not effective
in controlling prices. In other words,
either we give in to a sense of frus-
tration and say that prices are not
going to be controlley or we have to
reorganise and improve the machinery
to control them.

Now I come practically to the last
point. The hon. Finance Minister has
indicated a very alarming aspect so
far as the States are concerned. The
arrears of loans due from the States
amount to Rs. 3,600 crores. In the
Budget year he is going to give an
assistance of Rs. 559 crores to the
States. This will include both subsidy
and loans. So, the amount of loans
will be less. Even if we calculate on
the basis of the loans which are going
to be advanced during the Budget
year, it will mean that our arrears
would total to the amount which has
Yeen advanceq during five or six
years. Since in the past the amount
of loans to the States was much
smaller than what we are giving now,
my own feeling is that out of what-
ever we have paid to the States during
the whole term of the Plan nothing
has been recovered. Iere is the weak
point. We are being taxed more.
When we want relief in direct taxes,
we are told that the Budget is tight.
Thege recoveries are not made. Ig it
the intention that the Central Govern-
ment should go on raising rescurces
for the States and never recover
them? This is an aspect to which very
quick ang very intense attention
should be given. I hope, the hon.
Finance Minister would do it.
welcome  the

On the whole, I

Budget.

Shri T. T. Krishnamachari: Thank
you.

Shri A. P. Jain: [ know, there are

indications in it and I know that the
hon. Finance Minister is a man of
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imagination and courage. He has
left many thing undone; I hope, he
will do them and will lead us on. We
follow him ang under his guidance we
will go towards the destined goal of
the Bhubaneshwar resolution. But
there is one thing. In a report of his
interview to the London Economist
which has been reproduced in Indian
papers he is reported to have said
that he has full freedom to frame
his budgetary policies subject to the
control of the hon. Prime Minister.
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Sir, I am a Congressman. I owe my
loyality to the Congress and to the
Bhubaneshwar Resolution. Let him
not take up an attitude which may
create double loyalties for me. Let
him obey the Bhubaneshwar Resolu-
tion, let me obey the Bhubaneshwar
Resolution and let us proceed towards
this goal.

Shri Vasudevan Nair (Ambala-
puzha): Mr. Speaker, Sir, listening to
the debate for the last three days,
sometimeg I felt sympathy for the
Finance Minister because mostly he
was receiving only brickbats during
the General Discussion on the Budget.
I also sympathise with friends, like,
Shri Ajit Prasad Jain because such
friends have to conclude their speeches
by saying. “I welcome the Budget”.
But T would request the Finance
Minister not to go by the last sen-
tences in the speeches made from the
Congress benches. I would like him
really to read through the whole
speeches made in the House during the
last three days.

Sir, in a sense it is heartening to
see that from all parts of the House,
from all sections of the House, basic
criticism wag made about the
approach, the outlook, that is contain-
eq in the Budget presented by the
Finance Minister. When my colleague
Mr. Homi Daji, was speaking and
when he made some reference to
Bhubaneshwar, somehow the Finance
Minister got very agitated and he was
asking Mr. Homi Daji not to speak
about Bhubaneshwar and that it should
be left to him and to his own friends.
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[Shri Vasudevan Nair]

Now, I should make it plain that we
have no illusion about Bhubaneshwar
or Jaipur.

13.22 hrs.
[MR. DEPUTY-SPEAKER in the Chair.]

Shri T. T. Krishnamachari: You have
no illusions at all. Have you any
illusions?

Shri Vasudevan Nair: But 1 am
sure the Finance Minister wil] have
to settle accounts with his own

friends........

Shri T. T. Krishnamachari: Cer-
tainly, we have settled.

Shri Vasudevan Nair: ...... as fai

as Jaipur and Bhubaneshwar are con-
cerned. At the same time. I would
like him to remember that Bhubane-
shwar and Jaipur have significance
not only for the Congress Party, but
for the whole country bacause you are
the ruling Party. Not cn'y that. The
ideals of socialism, of euitable distri-
bution of wealth and such other things
are not the ideals of any particular
Party. But they are ideals already
accepteq by this very Parliament.
They are national policies that we are
bound to implement.

I would like the Finance Minister,
if possible, to read every day, for
example, the Directive Principles of
the Constitution. Let him refresh his
memory. I think, it is very necessary
for him to do that. Let him again
and again, read the Industrial Policy
Resolution adopted by this very House.
I am sure these are not very revolu-
tionary documents about which he
need be afraid or frightened. Our
charge is that this Finance Minister is
trying to subvert the Industrial Policy
Resolution, that this Finance Minister
is trying to sabotage the very national
policies accepted by this House and he
is cven going against the spirit of the
Directive Principles of the Constitu-
tion.

Shri T. T. Krishaamachari: Not

quite as sufficiently as you are trying
to subvert the State.
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Shri Vasudevan Nair: He gets a bit
restless when the things are told in his
face. He wil] become restless. That
1 can understand. But he has to list-
en. As far as the Industrial Policy
Resolution is concerned, I say this for
his benefit specially for I ,o not think
he is reading it these days. He should
know that there is a complete and
comprehensive picture presented there
as far as the future industrial develop-
ment of this country is concerned. He
cannot take something out of it and
reject the rest. It is a complete pic-
ture. He cannot distort the whole
thing. In Para 5, it is said:

“In order to realise this objec-
tive....”

It is given in the earlier paragraphs.

“....it is essential to accelerate
the rate of economic growth and te
speed up industrialisation and, in
particular, to develop heavy in-
dustries and machine making in-
dustries to cxpand the public sec-
tor, and to build up a large and
growing cooperative sector...... ”

About it a mention was made by my
hon. friend Mr. Ajit Prasad Jain.

“These provide the economic
foundationg for increasing oppor-
tunities for gainful employment
and improving living standards
and working conditions for the
mass of the people. Equally, it is
urgent, to reduce disparities in in-
come and wealth which exist to-
day, to prevent private monopolies
and the concentration of economic
power in different fields in the
hands of small numbers of indivi-
duals. Accordingly, the State will
progressively assume a predomi-
nant and direct responsibility for
setting up new industrial under-
takings and for developing trans-
port facility. It will also under-
take State Trading on an increas-
ing scale....”

Underline this thing. It says:

“It will also undertake State
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trading on an increasing scale...”

And what is the role of the private
sector?

At the same time, as an agency
for planned nationa] development,
in the context of the country’s ex-
panding economy, the private
sector will have the opportunity to
develop and expand. The prin-
ciple of cooperation should be ap-
plied wherever possible and a
steadily increasing proportion of
the activities of the private sector
developed along cooperative
lines.”

Our charge against the Budget, against
the ideals formulated by the Finance
Minister is that he is distorting the
whole concept in favour of the private
sector. I do not have the time to
quote the various passages that occur
in his Budget speech. The various
statements that he has made previous-
ly in this House and outside, right
from the beginning when he gave the
talk over the All-India Radio about
the economic situation in this country,
he was step by step trying to move
away from this Policy Resolution of
this Parliament and this country.
Now, his fear is that provided we give
sufficient incentives to capital, the
whole problem can be solved. We all
know that the Finance Minister is fac-
ing a crisis. This country is facing an
economic crisis. He is moving from
difficulty -to difficulty. In spite of
planning for so many years, as it is
being mentioned by every Member 1n
this House, the cost of living is going
up. the purchasing power is going
down, the prices are going up, unem-
ployment is a very huge problem that
we face even today and these are the
problems that should get answer even
after all these years of planning and
in order to solve the crisis, the Finance
Minister has his way of helping, prod-
ding on supplementing the energies of
the private sector. It is a one-sided
approach and a very wrong fundamen-
ta] approach. What is the situation in

PHALGUNA 16, 1885 (SAKA)

Budget—
General Discussion

4266

this country? In the Economic Sur-
vey, it is pointed out:

“The index of variable dividend
industrial securities (1952-53—100)
came down from 195 in May 1962
to 173 by the end of December
1962 and further to 158 by the end
of June 1963. A considerable part
of the decline in share prices was
in the nature of a corrective to the
earlier boom....”

The Government itself has to agree
that of the decline was in a way
justified because it was a corrective to
the earlier boom.

“....but since the decline had
been sharp a number of measures
were taken to stimulate activity
in the stock markets.”

The Financeé Minister’s solicitude for
the industrialists is well known.

Then, what did he do all these months?
The Economic Survey further says:

“Forward trading was resumed
in June, 1963, financia] assistance
was given to the Industria] Fin-
ance Corporation and the Indus-
trial Credit and Investment Cor-
poration to enable them to increa-
se their under-writing operations
and the selective credit controls
were relaxed in so far ag advanc-
es against shares were concerned.
The modification in the credit
policy of the Reserve Bank in
October, 1963, as also the announ-
cement of Government’s decision
to establish a Development Bank
led to a recovery in share prices
and the index by 25th January,
1964 was 169, i.e, the level pre-
valent a year ago.”.

In 1952-53, the index wags 100, and
Government themselves felt that a
certain decline was justified as a cor-
rective to the boom, but the index
again went up to 169, the level preva-
lent/a year ago.

After all this, the Finance Minister
thinks that it is again necessary to
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give many more incentives to the pri-
vate sector. and he has came forward
with all these proposals.

One of his pet schemes is the Unit
Trust.
for the establishment of the Unit Trust
as he said that it would really help
the middle-class people, the not very
rich people, also to come into the field
of industry. But what has happened
1n actual practice? He has constituted
a board of trustees for this Unit Trust.
There again, the real purpose of Gov-
ernment is revealed; with whom the
Government and the Finance Minister
are linked is again divulged in the
constitution of the board of trustees
for the Unit Trust. Is it to help the
ordinary shareholders? Is it to help
the middle class people also to come
* into the field of industry that such
people are put in control of the Umt
Trust which will have a lot of money
from Government? That is agamn
handed over to the monopolists. That
is our charge against the finance
Minister. Mr. Wagle, who is 2ne of
the trustees of the Unit Trust repre-
sents the Xaramchand Thapar group
of compantes whose web is entangling
every available field of industrial pro-
duction. Another gentleman, Mr.
Mitter is on Messrs. Andrew Yule &
Co. which has 200 Indian companics
under its control, all directed and
managed from London. The Unit
Trust is being controlled by such peo-
ple. Then, there is Mr. Tuli of the
Punjab National Bank who should be
taken as representing the Sahu-Jairs
about which the Vivian Bose report
had much to say. Still, the Finance
Minister wants us to believe that he
really wants to expand the base of in-
dustry so that it is not controlled by
a few business-houses. 1 should say
that he has without shame come for-
ward in his budget speech giving a
kind of theoretical explanation that
today the business-houses are not real-
ly controlled by the old families in
whose names they stand. Of late,
even in the Western countries, in the
classically gapitalist, countries there 1s
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a lot of talk apbout people’s capitalism.
Perhaps, they think that they cem dupe
.people by such talk. It is regrettable
that the Finance Minister of India, the
Finance Minister of a +«Government
which 1s run by a party which claims
to stand for socialism should come for-
ward as an apologist of the private
sector and without shame try to tell
the people of our country that these
big business-houses and these big com-
panies are today not really controlled
by these few monopolists, but really
the ownership is passing down to the
broader sections of the shareholders.
This runs counter to facts. This is a
propaganda which the Finance Minis-
ter of this Government ought not to
have taken up on himself to carry on.

Now, let us compare the Finance
Minister’s solicitude for the capitalists
or the private sector with what he has
done in the field of controlling the
price-line or of boosting up agricul-
tural production or of at least obreven-
tion the upward trend in unemploy-
ment and such other fields.

As far as the agricultural sector is
concerncd, most of the Members mn
this House including many Mermbers
of the ruling party have drawn atten-
tion to the fact that there is practical-
ly no concern shown in this budget as
far as the agriculturist is concerned.
We from our party have been arguing
in this House all these years that if
we really want to make a break-
through, the fundamental and basic
thing that we should give attention to
is the question of the institutional re-
organisation in agriculture? What has
happened in this regard in this coun-
try during all these years? During all
these seventecn years, what has hap-
pened is that in the name of agrarian
reforms, various -State Governments
have really tried to sabotage the very
legislations passed by themselves. 1
do not have the time to go into the de-
tails. But, apart from the institution-
al reorganisation in agriculture and

the relations .of production in the
country, there are various other
steps that should be taken to
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the rut in which he was re-

maining for the last many centuries.
Governiment claim that they have tak-
en steps. It is true that a lot of money
was spent over it; during the first two
Five Year Plang nearly Rs, 1750 cro-
res were spent on agriculture, commu-
nity development ang irrigation, and
in the Third Five Year Plan it is pro-
posed to spend nearly Rs. 2000 crores
on all these three items. But it still
remains a fact that even during the
period that we have spent nearly
Rs. 3000 crores for increasing agricul-
tural production, we have been im-
porting foodgrains to the tune of about
Rs. 2000 crores. Look at the huge
amount that we have invested and
look at the shabby results that we
have got. We shoulg go deeper into
the causes why this stagnation still
remains. in the field of agriculture.
Some Members plead for more money.
That may be necessary. But before
that, I would urge Government to
make a study as to whether the money
that is being pumped into the villages
really goes into the hands of the real
cultivators or not. That is the basic
question. 1 am sure that you will see
that in every block or in every village,
not more than 10 to 20 per cent of the
richer sections of the cultivators get
the benefits either by way of credit or
fertilisers or seeds and so on. I can-
not say that it is a monopoly there,
but it is again a combination of certain
vested interests in the villages toge-
ther with the officials that really grab
a large part of the amount that we are
trying to push down to the villages.
A very interesting study was made in
this behalf by no less a person than
Shri Jayaprakash Narayan. A com-
mittee had been appointed by Gov-
ernment to study the welfare of the
weaker sections of the village commu-
nity. and a report was submitted to
the Ministry of Community Develop-
ment and Co-operation. There are
very many revealing things in that re-
port) where he has pointed cut that
nearly 50 per cent of the village com-
munity, who, according to him, belong
to the weaker sections, are completely
out of the picture as far as the com-
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cerned, and as far as the credit faci-
lities are concerned. So, my point is
that not only shall we have to give a
new reorientation to our agricultural
projects and programmes, but we
should really try to see that the grip
of the richer sections in the villages
over all the projects is removed and
the real benefits go down to the real
tiller of the soil or the weaker sections
in the villages.  Unless that is done,
and unless genuine efforts are made
to reach the larger sections .of the
people in our country, whether they be
in the villages or in the towns, we
shall not be able to turn the corner
and we shall be going in the vicious
circle and in this rut. If we really
want to make a break from this situa-
tion, then, the fundamental approach
and outlook of the Finance Minister
and this Government have to change.
We are sorry to find that instead of
that, under the leadership of the pre-
sent Finance Minister, there is an at-
tempt being made to distort the vision
that is before this country, to distort
and sabotage the policies and pro-
grammes which are national policies
and programmes adopted by this Par-
liament and this country and by all

the political parties in this country.
The Minister of Planning and Min-
ister in the Ministry of Finance (Shri
B. R. Bhagat): Mr. Deputy-Speaker,
before I take up some of the points
raised during this discussion, I would
like to clarify one or two personal al-
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legations made by the hon. Member,

Dr. Ram Monahar Lohia. In his
speech yesterday, he referred to the
alleged impropriety of the appoint-
ment of a certain Member of the
UPSC. The allegation is completely
unfounded, and I should have ignored
it but for the fact that it is necessary
that public confidence is not allowed
to be undermined by unfounded alle-
gations, particularly when such allega-
tions are made on the floor of this
House.

@ femm qEAEw (FFERI)
IR T a7 o TR FF 9 FE
g o
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Shri B. R. Bhagat: 1 am giving the
facts. The House will judge.

The appointment was made purely
on the basis of merit and the require-
ment of work, and any kind of rela-
tionship had not the remotest bearing
on it. This gentleman was not remov-
ed from the Bihar Service, as alleged
by Dr. Lohia. He belonged to the
Indian Service of Engineers and was
allotted to Bihar.

Shri R. S. Pandey (Guna): Do not

take Dr. Lohia seriously.

Shri B. R. Bhagat: He completed his
five years’ tenure as Chief Engineer
in Bihar. Thereafter his services were
transferred to the Central Government
for six months in the first instance,
later extended with the concurrence of
the UPSC. On retirement from this
post, he was selected for another as-
signment under the Central Govern-
ment on the recommendation of UPSC.
This assignment was not in any de-
partment under Nandaji’s charge. He
held it till about the middle of 1962.

His case for appointment as an En-
gineer Member of the UPSC was spon-
sored by the then Minister of Food
and Agriculture, who said that he had
high regard for his integrity, upright-
ness and professional ability. Later
he added that with his knowledge,
experience, competence and integrity.
he woulq fill the office of Member of
UPSC with distinction. Then again
the then Minister of Commerce—now
the Minister of Industry,—who had
known this gentleman’s work as a
Minister in Orissa, also commended
him for his high integrity.

After consulting the Chairman,
UPSC, his appointment in the vacancy
of the Engineer Member was recom-
mended by the Home Minister to the
President.
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About the relationship, may I say

that I would like the House to deter-
mine 1t? For example, if theré is re-
lationship between A and B in this.
way, that B is A’s mother’s sister's
son’s son’s wife's uncle, *the learned
Doctor <alls it a close relationship!

An Hon. Member: What is it?

Shri B. R. Bhagat: ] can
repeat it—mother’s sister’s son’s son’s
wife’s uncle. ‘This relationship the
learned Doctor calls as close relation-
ship!

Shri Sidheshwar Prasaq (Nalanda):
A real research work.

Shri B. R. Bhagat: Similarly, he
made another allegation in regard to
the National Projects Construction
Corporation, a public sector enter-
prise, and its former Chafirman, Shri
L. N. Mishra, who is now Deputy
Minister in the Home Ministry. I
am sorry to say that here also his
allegations are baseleg and unfounded.

Shri Kishen Pattnayak: How?

Shri B. R. Bhagat:
speak for themselves,

The facts will

He referred to the construction
work done by the NPCC at Dar-
bhanga airfield. This particular work
was given to the NPCC on a tender
basis. The NPCC's tender was the
lowest. As against the tender of the
Hindustan Construction Company for
Rs. 2'16 crores, the NPCC'’s tender
was Rs. 146 crores, very considerably
lower. In this was included supplies,
cost of cement and other materials,
and hence the nett value of the con-
tract was only Rs. 80 lakhs. The
NPCC was allowed Rs. 80 per 1000c.
ft. by CPWD for the items of work
in question, and not Rs. 110 as
alleged by the learned Doctor. For
the earthwork and other things the
NPCC calleq for tenders and the rate
quoted by the lowest tenderer,
Messrs, Khanna Construction Co. of
Lucknow, that s Rs. 69 per 1000c. ft.
wags accepted. The balance of Rs, 21
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was kept by them for some items of
work which they did themselves.

The point is that this is a public
sector enterprise. Any profit made
by it comes to the public exchaquer
and not to any private person.

A fer qeAs - AfFT Awgd
& ferr fear mar 7

Shri B. R. Bhagat: The normal
procedure was followed. Everything
was allotled by tender, whether to
the NPCC or to the subcontractor. It
would be wrong Lo conclude that any
excess profit was allowed to anybody
at any stage or any irregularity was
committed,

These are the facts. If you com-
pare similar work done in other air-
fields, either Ranchi or Gorakhpur or
Lucknow, it will be found that the
rates allowed to the NPCC were
10—15 per cent lower—for similar
construction, work of a similar type.

So from any point of view, the con-
clusion emefrges that the NPCC has
done a good work and because of its
participation, the public exchaquer
was saved to the tune of Rs. 70 lakhs
straightway, As for the work of the
former Chairman, under his chair-
manship it has done good work, and
the work increased from Rs. 16 crores
to Rs. 47 crores, and it could declare
a dividend of 4% per cent......

Y TWAA® AT (ARTEAT) ¢
JATERA  WERH,

I WEEW  TEY, HIET |

Shri R. Barua (Jorhat): On a point
of information.

Mr. Deputy-Speaker: No clarifi-
cation now. He is not yielding.

Y THET TTAT : IJITETE B eq,
T faafad § § 4ot weiew ¥ s
g § WifF T ey § 38 9w
FIX QA F W F oAAr AY L L
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Shri B. R, Bhagat:
budget discussion.. .

Coming to the:

=} TRYTE TAT ; IIEAE R,
¥ TaY IAEH) AEAT E
Mr. Deputy-Speaker: As long as

he does not yield, 1 cannot allow the-
hon. Member to intervene.

) TRAAF TR : HAY AERT T
o e
IMWE AT . HTST, WY |

Shri Nambiar (Tiruchirapalli): He
is most unyielding,

*t THITE TR ;. AT G wERA
g |g 3§ a1 ng a% a9 dfad

Mr. Deputy-Speaker: When a
Member is on his legs, he cannot
speak like that.

Shri Yallamanda Reddy (Marka-

pur): He has yielded.

Y TAAAE AXT | ITEAE AR,
o Fifgar F 77 FY 7 Ty 7 4%
I BTUET AT & A8 9 FEIA &)
TR T § W7 ag fear o @Y mr &
I FT g AAA R 9T | ITET wAwa
g 91 fF qmware § A9gd &) &
faa w1 & 99 39 aqF § ITE WY
®IIT ISTH FY AUV & ? A OF arA
T | g ST it BEar & ark F v
@ & argem f W mERm wq
qeYE & AT WIS, AGT Hr AT
FEAE!, qg AT q@ ANH AW qg
37 X 941 gET ATEY | M,
I # frafer g5 & 99 A= WEw
TR T WA go, A1 S 95 g weft )
A & yww frafa waf wdY g€ ? a7
AFTT W T G F AN a9
¥ wafaga e g | fage
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"The hon. Member was not here while
I was speaking. For his benefit I
repeat that the labourers were paid
Rs, 48 ang not Rs. 15 or Rs, 20 as
‘was stated by Dr. Lohia.

|Y AEY (TFTIEA) - I g AT
E FT & T fF =To wifzar A F1
TEAA (W ATRT W AE (A ar |
o§ g3 WY ®T IT |

Shri Sheo Narain (Bansi): On a
point of order, If I '‘make an allega-
tion against the Government, I should
be present in the House.

Mr. Deputy-Speaker: There is no
point of order...... (Interruptions).
Order, order. Let the Minister pro-
ceed.

Shri B. R. Bhagat: Many hon. Mem-
bers said that the budget proposals
of the Finance Minister did not con-
form to the objectives of the Con-
gress and also that what hLe said in
part A was unexceptionable but {hat
the budget proposals do not conform
to those economic policies, I wish to
join issue on this aspect because the
proposals will be found to subserve
four interests: economic  growth,
sustained defence effort, meeling the
ends of social justice and avoiding
the inflationary pressure in the eco-
nomy. It is not enough to look at
the specific tax incentives in isola-
tion from the expenditure which the
Government propose to incur during

the year. It should be looked ut
from an integrated point of view.
Progressively, the plan  outlay s

being stepped up and priorities are
being determined so as to stimulate
growth in the most desired direction.
This year, plan outlay has been step-
ped up by Rs. 330 crores, from
Rs. 1654 crores to Rs, 1984 crores and

.
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this has been distributed over key
sectors including agriculture, irriga-
tion, power and basic  industries.
Defence outlays are also being ain-
tained at a higp leve] which was
reached last year. As compared to
the revised estimates, for 1963-64
there will be an increase in defence
outlay by Rs. 46 crores. Central
assistance to the States have been
stepped up and this year Rs. 559
crores have been provided. All this
has been done precisely with a view
to stimulate the growth of the eco-
nomy and growth in the particular
sectors necessary for increasing out-
put. So that, the provisions relating
to the raising of the resources have
an anti-<inflationary effect and the
inflationary effect is neutralised to

the maximum extent. The overall
deficit is much less. It has been
stated by hon. Members that new

taxes should be proposed only when
the revenue expenditure could not be
covered by revenue receipts; that is
an outmoded approach. It was a
common phénomenon that the over-
all deficit in the past several years
was yawning gap. Through a very
tight budgeting the Finance Minister
has reduced that gap to Rs. 86 crores,
which is the smallest for the last 7-8
years, except for the year 1961-62
when the budgeted deficit was Rs. 64
crores. This has been done precisely
with a view not to add any pressure
on prices.

Then again, the taxation proposals
serve the policy enunciated in part
A. The most important objective is
to promate economic growth and the
proposals in regard to the corporate
sector sérve the main idea: to make
more resourcesg available to industrial
companies for the purpose of invest-
ment and expansion along approved
lines. The same is the inten-
tion in the case of the tax on
dividend distribution because if the
surplus is distributed instead of being
taken to the reserves for the future in-
vestment, the process will be defeat-
ed. The concessions given to selective
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industries are all done with g view
to promote the grwoth in the most de-
sired sectors from the point of view
of the overall economy. So, the twin
principles of growth and prevention of
inflationary pressure have heen very
ably looked after in the Budget pro-
posals.

Many hon. Members said that the
Finance Minister has emphasised giv-
ing relief to the private sector and
thus erodeq the existing industrial
policy resolution. If you look at this
charge and considered the facts, you
will find that it is not correct. For
instance, it was said that the conces-
sions given to the sectors like alumi-
nium, fertiliser, bauxite etc., which
are listed in schedule ‘B’ of the In-
dustrial Policy Resolution are also
given to the private sector. If you
read schedule ‘B’ of the industrial
policy resolution in which these in-
dustries are listed, you will find that
it is what may be called the mixed
sector in which the State will enter
progressively and enlarge its opera-
tions but the private sector will at the
same time have an opportunity to
develop either on its own or with
State’s participation. That is what
the industrial policy resolution says.
Industries covereq under schedule ‘A’
for which concessions are given are
coal, lignite, iron ore, iron and steel
and certain items of machinery. The
industrial policy resolution states that
in the industries listed in schedule ‘A’,
the existing privately owned units are
not precluded and the State is free
{0 secure co-operation of private en-
terprise in the establishment of new
units whenever national interest so
requires. As the House is aware,
public sector has already made rapid
strides in iron and steel; considcrable
progress has been made in machine-
building; to permit the existing units
to expand in these industries js not
contrary either to the letter or to the
spirit of the Industrial policy resolu-
tion. The remaining industries for
which concessiong have been given are
al] industries whose development, the
resolution envisages, will ordinarily be
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undertaken through the initiative of
the private sector. So, the main
consideration is to stimulate and help
growth in these sectors and the con-
cessions given have been guided by
the considerations of growth, and not
to give uncalled for concessions to the
private sector. The charge that the
industrial policy resolution has been
eroded is, on facts, completely un-
founded.

14 hrs.

Then 1 come to the third principle
of the budget proposals and that is
the principle of social justice. Many
hon. Members have said that this
principle has been ignored: that the
spirit of Bhuvaneswar is not there.
They just look at the whole picture
from 3 single or a peculiar angle and
do not have an integrated view of the
whole thing. That is why such chargeg
are levelled. It has been said, and I
think it is being repeatedly recognised
that the concentration of wealth and
economic power can be prevented
only over a period of time and by a
number of policies, not only fiscal
policies but also other. Merely one
budget proposal in a single year can-
not check the concentration of power.
Tt cannot be done in one stroke, but
a number of things has got to be done.
A number of policies has to be taken.
What is much more important is, in
this respect, a positive policy of pro-
motion ang a strong public sector.
You will sce that only through deve-
lopment and creation of public sector
that this problem can be tackled.

In thig respect, the House will be
glad to notice that jn the present posi-
tion, the public sector has for the first
time come to occupy a much more do-
minant position than the private sec-
tor. For example, in the sector of in-
dustries and minerals, the key sector,
the public sector investment is today
much more than in the private sector.
In the third plan it is Rs. 1,754 crores
in the public sector and Rs. 1,335
crores in the private sector. So, the
public sector has gone ahead. This
picture was not there a few years
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before. Take any component; for
instance, iron and steel. A few
years before, iron and steel was
entirely in the private sector.
But it has now become a domi-
nant public sector. Machine building
and such other industries are largely
public sector industries or enterprises.
The basic industries are in the public
sector. Even in coal, the public sec-
tor is assuming an increasingly impor-
tant role. Therefore, this is the cor-
rect way of tackling the problem of
concentration of economic power and
achieving the ends of social justice.
But, all the same, in this budget itself,
the Finance Minister has taken care
to see that the existing concentration
of power is tackled, and that iy why
he has taken steps to see that the
existing fortunes are reduced. That is
why again the most progressive taxes
in respect of capital gains or estate
duty or wealth-tax have been impos-
ed. I think the fortunes can disappear
in one generation instead of two or
three generations, which was the posi-
tion before.

Secondly, he has taken very strin-
gent measures to put down tax
evasion. Very ctringent powers have
been taken in respect of where actual-
ly the unaccounted money accumu-
lates. All these powers have been
taken. Thirdly, he has trieq to put
effective checks on conspicuous con-
sumption jn this budget itself. He has
taken care to see that ample powers
are taken and various steps are taken
to control the concentration of econo-
mic power and of wealth, although the
House must bear in ming the fact that
these can be tackled only through the
creation of 3 dominant public sector
and it is the Government’s policy to
pursue this increasingly.

Then I come to the question of
public enterprise itself. Several hon.
Members have said rather conflicting
things sbout the public sector enter-
prises. Some hon. Members oppo-
gite have said that the public sector
enterprises are not only run ineffi-
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ciently but they are not giving ade-
quate returns and they have com-
plained about this. On the other
hand, we heard yesterday Shri K. D.
Malaviya who said that to talk that
public sector enterprises will give pro-
fits is nonsense. I approach this ques-
tion purely from this point of view,
While some Members say that public
sector enterprises are not making pro-
fits, the hon. Member probably took
the opposite view, namely, that those
who say that the public sector enter-

prises should give adequate returns
are opposed to that. It is not the
point. To say that because public

sector enterprises subserve other in-
terests than e¢conomic interests, that,
is to develop an area or indulge in
promotional gr other activities, and
therefore adequate returns should not
be expected of the public enterprises
is, I think, a very incorrect view. If
we accept th's view, I think there
would not be gny growth of the public
sector, becau.c it iy an accepted socia-
list principle in any country,—whe-
ther it is communist or socialist or a
democratic socialist country, ang you
may not call it profit—that certainly
the surpluses or the resources have in-
creasingly to come from this public
sector. Therefore, once you accept
this principle that the public sector
should not yield adequate returns,
then you say good-bye to all socialist
principles.

Shri Tyagi: He only wanted to help
the private sector through cheaper
supply of tools, etc.

Shri B. R. Bhagat: It may not be
the intention but I think it will lead
to that, Therefore, I think, to judge
this whole question in the correct
perspective is, as I said, this: that
the public sector has got to give ade-
quate returns. He mentioned parti-
cularly the railways. He said, how do
we expect the railways to give ade-
quate returns. I think probably he
does not know that repeatedly. the
Railway Conwention Committee has
been gtepping up the dividends from
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the railways. Last time, when the
Committee sat, the dividend was fixed
at 4.25 per cent on ‘the capital at
charge, and this year we have taken
5.75 per cent over a portion, ag con-
tribution of the railways to the gene-
ral revenues. ‘I say that if you take
into account the capital investment in
the railways ang the working of
the railways, and if you exclude
those are as in which for strategic
or other reasons the railway lines
have to operate, then the return
from the railways will be 10 per cent.
Posts and Telegraphs was also  re-
ferred to. We have fixed 3 return
of 575 per cent for a portion
in that respect also. In the case
of  the enterprises which are under
construction or which have not
reached the level of production,
the hon. Members add up the figures
and say that the return is two per

cent or say that on those which are

under construction the return is
0'7 per cent. 1 think that merely
shows an animus against the public
sector. You must see the enterprises
which are earning. There are ex-
amples in the private sector enter-
prises which even for a long time
have not yielded any dividends or
profits. To expect the Hindustan
Steel to give profits at once is not

proper. Al] over the world, the iron
and steel industry has a very long
gastation period, and once the steel

plant goes into production of one
million tons, another expansion of
one million tons also goes into oper-
ation. Therefore, when production
and operation go both at a time, to
expect those industries to vield the
maximum return is to expect the im-
possible. And that is why in the
Explanatory Memorandum, these have
been categorised: these  running
industries and the rests. If you take
their dividends, you will find they are
giving very good ‘dividends. Some
of them like the Hindustan Machine
Tools are paying for their own future
expansion. 1 think to judge this
questioin in the correci perspective
will be to take the gross profits be-
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fore taxation, after providing for
depreciation, plus interest on the
capital employed. If you judge like
that, then what is the picture? Dur-
ing the year 1962-63, the rate of
return so calculated worked out to
37 per cent for Hindustan Insectici-
des, 22 per cent for Hindustan Anti-
biotics, 21 per cent for Hindustan
Machine Tools, 20 per cent of Indian
Rare Earths, 15 per cent for Hindu-
stan Cables and 12'5 per cent for
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Indian Telephone Industries. If you
judge on the same basis, according
to a recent survey by the Reserve

Bank of India of 1333 non-govern-
ment public limited companies for
1961-62, they have shown an average
return of 10 per cent. Therefore, it
is borne out by facts that a publie
enterprise runs efficiently if it has
come to the level of a running
industry, it can yield the same
amount of return which a larger
group of private enterprises, which
are also run on similar conditions
can be expected to yield. Therefore
to say that these enterprises should
return 10 per cent on the capital
employed is a reasonable expectation.
Therefore, to say that if a public
sector project yields a return of 10 per
cent it is a capitalistic idea and
if it yields very little, it is
a socialist idea is completely mis-
leading. 1 think Malaviyaji will
think twice before saying so. Being
a socialist, I think he will have to
revise his opinion in the matter.

A large number of hon. Members
have spoken about agriculture, Mr.
Jain also referred to this. A mis-
understanding is being created by
their speeches and the Finance
Minister has given a cold treatment
to agriculture, because not enough is
being mentioned in the budget
speech. Malaviyaji said yesterday
that the budget was industry-orient-
ed and agriculture was completely
ignored. He pleaded for massive aid
to the cultivators, since marginal
concessions will not help to deal with
the huged problems posed by agri-
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culture. If hon. Members see it in a
proper perspective, this charge will
be completely unfounded, because
the House should realise that agri-
culture is a State subject. The
Finance Minister hag considered the

basic problem about it. Whether it
is the promotion of agriculture
through intensive development in

80 districts or giving adequate price
to the farmers or various other means;
what important role agriculture has
to play in the growth of the economy
—all these are there. 1 think to
expect more will not fit in the scheme
of things of a Central Budget, be-
cause agriculture is entirely 5 State
subject. If you look at it from that
point of view, here I would like to
enter into caveat with the hon.
Members who have said that Gov-
ernment is trying to ignore agri-
culture, If you see the recent pro-
visions made in the Plan outlay, it
will be found that repeatedly the
Plan provisions for agriculture have
been stepped up.

For example, in this year’s budget,
the plan outlay for 1964-65 is Rs. 25
crores more than last year for agri-
culture, Last year it was Rs. 121
crores; this year it is Rs. 146 crores.
The Finance Minister has very kind-
ly said that he would be prepared
to give more assistance to the extent
of Rs. 15 crores or so this year.
Similarly, if you take the provision
for irrigation, there again, the outlay
this year has been stepped up from
Rs. 121 crores to Rs. 136 crores; i.e. by
Rs. 15 crores.

Shri Tyagi: It also includes com-
munity projects.

Shri B. R. Bhagat: No; that is not
true. In power also, there has been
a very big step up. Part of it goes
to agricultural promotion. There has
been a step up by about Rs. 24 crores
So, the financial outlays for agricul-
ture have been increased. Similarly
efforts are being made to push up
the agricultural production pro-
grammes so as to create the quickest
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possible returns in terms of increas-
ed agricultural production. The
Finance Minister referred to the 80
districts in which agriculture will be
taken up on an intensive basis.

Shri R. S, Pandey: In order to
give incentiveg to the farmers, it is
high time to appoint a high-powered
Agriculture Commission, to go
thoroughly into the details of agri-
cultural problems, as the Royal
Commission on Agriculture, which
was appointed in 1926.

Shri B. R. Bhagat: I think the
hon. Member is completely out of
date, because it is not lack of know-

ledge about the causes which . is
halting agricultural production.
The causes are known. The only

thing is how to provide the remedi-
es. What incentives and facilities
for farmers are required and whati
sort of organisation has to be created
so that every facility reache; the
field level? For that, no fact-finding
Commission is required. They are

all known. The point is how these
coordinated and integrusteg activities
could be made to reach the field

level and they have got to be
vided in cfficient manner.

pro-

What was the experience of inten-
sive agricultural development over a
smaller area is now being done on a
crash programme basis in 80 distric <
and 1500 blocks spread all over theo
country. It will deal with not on'v
foodgrains, but various other cash
crops, which are very good raw
materials for our industry and which
find export also.

Therefore., in these areas tihe
necessary organisation is being creat-
ed and not only the official machin-
ery, but non-official machinery like
district production board and agri-
cultural production board, are being
created, so that agriculture may get
the benefit of the organisation that
hag been lacking til] now.

Now I come to the question of
prices, which is a very important
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question, because it gives great in-
centives to the producers. Several
measures have been taken by Gov-
ernment. in recent years towards
achieving the objective of providing
the minimum prices. For example,
minimum prige has been fixed for
rice, wheat, anq jowar and minimum
price has been fixed for major
commerical crops like jute, cotton
and sugarcane. These prices are
also reviséd from time to time to
reflect the market conidtions, so that
the return which the cultivator gets
is not out of tune with the costs.
About market and provision of credit,
it is true that the credit required

by the farmer is to be augmented
on a bigger scale. The smaller
farmers, who often times do not

have the requisite security to offer
are to be looked into, because they

form the larger majority of the
population. Thig is being precisely
looked into and action is being

taken in these 80 districts so as to
provide credit on a crop security
basis, instead of on land security
basis, so that thig difficulty to the
smal] farmer about security can be
taken care of ~ Similarly regarding
marketing facilities, every year more
credit is being given on a percentage
basis to the farmers who come to the
co-operative societies. The hon.
Member laid stress that the Gov-
ernment should encourage co-operat-
ive societies and he offered several
suggestions. These are being precis-
ely done and it is expected that the
co-operative marketing societ’es will
be created in these districts and they
are being helped through credit and
regulated markets all over the coun-

try. a

Therefore, whether it is in the mat-
ter of physical targets or by way of
increased pesticides for fertilisers,
more foreign exchange has been allot-
ted by the Finance Minister for these
things, more credit is being made
available in these districts for increas-
ed agricultural prodyction, better
prices are being given and coopera-
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tives are being encouraged. From
every point of view, if you look at the
problem of agriculture you will find
that it is not being neglected. The
country cannot afford to neglect agri-
culture angd every effort is being made
to improve agriculture.

Shri D. S. Patil (Yeotmal): Sir,
may I ask the Minister..... .

Mr. Deputy-Speaker: Order, order.
May I know what time the hon. Minis-
ter is likely to take? He hag already
taken 40 minutes.

Shri B. R. Bhagat: I will take only
a few more minutes.

I was saying, Sir, that every effort
is being made to push forward the
programme in the agricultural sector.
The hon. Member said that the bud-
get does not say anything about any
incentive or relief being given to the
farmer. In 3 central budget, actually
there are very few items in which the
farmer is directly concerned, very few
{axes are levied. He referred to
kerosene and diesel oil. The primary
consideration js the consideration of
foreign exchange. Whatever levy we
have done js with a view to conserve
foreign exchange in respect of these
things. It is true that some of these
direct subsidies may help the farmers,
but there are other considerations also
like the consideration of foreign ex-
change. Therefore, on the balance of
it, it is recognised to day that what-
ever is possible should be done and it
is being done to help the farmers in
producing more. Therefore, to say
that the Finance Minister has either
not cared for the objectives of the
Congress, or whatever objects he has
laig down in part ‘A’ of his speech...

Shri D. S. Patil: May I ask one in-
formation from the hon. Minister?
The creditworthiness depend on the
capacity of production......

Mr. Deputy-Speaker: Order, order.
The hon. Member may resume his
seat.

Shri B. R. Bhagat: In conclusion,
Sir, I would say that the hon
Members, because they have looked tor
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the whole economy, which is a com-
plex and many faced phenomenon,
from their specific angles and narrow
point of view, some of them have
found that concessions have been
given to the private sector. Although
the corporate sector has been induced
towards growth there has been no
concession. Actually the net tax
levied on the corporate seclor is Rs. 11
crores more than what was levied last
year. Hon. Members have forgotten
that there has been definite relief
given to the lower income groups. The
Finance Minister has given special
benefits to the lower income employees
of the Government and other cate-
gories. In the past this has been the
practice and I think in the future also
he will come forward with increas-
ing direct benefits to the weaker sec-
tion and lower income groups of our

society so ag to subserve the com-.

mon gbjective of social justice to pro-
vide incentives where it is due.

Therefore, whether it is agriculture
or basic industries, they fit in a defi-
nite pattern, and the pattern is of
planned development that has been
adopted in the Third Plan. The ob-
jective is the objective that has been
propounded in the Bhuvaneswar reso-
lution, the objective of providing a
minimum to the people of this coun-
try by the end of the Fifth Plan.
Everybody recognises that you can
divide a cake in as many parts as you
like, but the more important thing to-
day, at this juncture. ijs how to in-
crease the size of the cake. There-
fore, that is what is being done all
the time. At the same time, through
fiscal measures, through other mea-
sures, through the promotion of agri-
culture, by giving relief to the far-
mers and by providing incentives to
them and to the industry, we are try-
ing to see that social justice is being
done and we are able to enlarge the
cake. the size of the cake. We also
trv to set in motion the distribution

«

MARCH 6, 1964

Budget— 4288
General Discussion

process through fiscal and other mea-
sures so that the objectives of socia-
lism and social justice laid down in the
Bhuvaneswar resolution is achieved.

Therefore, Sir, from whatever ang!
you may look, through watever facts
you may see, the picture is that this
budget conforms to the resolution of
Bhuvaneswar and it is a socialist bud-
get.

Shri Nambiar: Question,

Shri B. R. Bhagat: It will promote
the growth, defence and the larger
well being of the country.

Shri Bhagwat Jha Azad (Bhagal-
pur): Mr. Deputy-Speaker, Sir, while
I was hearing the intervention of the
State Minister for Finance, 1 was
thinking that I will have to make
some changes in my speech or the
brief which I am holding after the
budget has been presentedq in this
House. I regret, Mr. Deputy-Speaker,
1 have nothing to change. It is noth-
ing but the enunciation......

Shri B. R. Bhagat: You are so un-
changeable?

Shri Bhagwat Jha Azad: The hon.
State Minister said that those whg are
not seeing that there is something so-
cialistic in this budget, which is there,
mean to say that who do not see them
are blind. Like the king in new
clothes, he should have said: “Those
who cannot see are blind”. That is
the only thing he did not mention.

s

Sir, like my other hon. friends in
this House, belonging to all sides, I
would like to examine thig budget on
a broad perspective and examine its
broad aspects. Unlike in other years,
1 do not propose to go into the detail-
ed measures, especially the tax con-
cessions, the deletions and substitu-
tions that have been made. That need
not be done, because 1 feel that this
budget is raking up some sort of fun-
damental thinks which are to be ex-
amined very thoroughly.



428 General

Last year, I congratulateq the then
Finance Minister, Shri Morarji Desai,
for his $oldness and courage of con-
viction, though I had difference with
him on meony points. I must con-
gratulate the. present Finance Minis-
ter for his cleverness and intelligence
with which he has tried to re-shape
the economic policy of this country
according to his conviction.

Sir, I see in this budget 5 gradual
erosion of the Industrial Policy Reso-
lution of 1956. Nr! only that I feel
that it will in the long run bring a
change in the relationship of the so-
cial good and individual prosperity—
what we call in other words the public
sector and the private sector—I do not
find that this Budget proposes any
measures to reduce the prices for
which the hon. Finance Minister has
shown great concern. It goes to ap-
point a commission, but it does not
show the awareness gbout concentra-
lion of economic power in the form in
which it has grown. I think this Com-
mission would -enquire from the very
ABCD of our country. These are the
broad aspects on which I would like
to examine the budget.

Coming to the Industrial Policy Re-
solution, speaking during the debate
on the mid-term appraisal of the
Third Five Year Plan I quoted de-
tailed statistics to show that there has
teen a gradual erosion of the Indus-
trial Policy Resolution of 1956. I
make bold now to say that that ero-
sion is very fast and unless we get
another statement from the Prime
Minister a; was done in 1948 and in
1956, we feel that it may change so
much that it may be a piece for the
museum or the srchives and it may be
impossible for us to recognise the Ins
dustrial Policy Resolution.

Shri Nambiar: That is right.

Shri Bhagwat Jha Azad: Thank
you very much, Shri Nambiar, but 1
do not want any praise from you.

2346 (Ai) LSD—5.
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Shri Nambiar: He is speaking the
truth.

Shri Bhagwat Jha Azad: My party
Members understand me and that is
why they do not cheer me. I was
saying, Mr, Deputy-Speaker, that the
lime is fast approaching when, unless
we do something, it may not be pos-
sible ‘for us to recognise the Indus-
trial Policy Resolution of 1956 and it
may be a piece for the museum or
some archives,

The Minister of State has taken
great paing to expluin that there is
nothing said in the budget to show
that there is something wrong with
the public sector, and anything wrong
said about the public sector is un-
cha.itable! I fcel that this Budget
has pulled down the image of the
public sector. If I had the 50 minutes
time as he got, I would have also
quoted from the Budget speech. We
also do not hold, nor did Shri Mala-
viya who spoke yesterday to which he
made repeated reference, that the pub-
lic sector should not make some profit.
This Budget givcs the impression that
the public sector should make enough
prifit, much more profit than the pri-
vate sector, to contribute to the gene-
ral revenve, t» ihe general resources
and also to build a reserve for jts own
expansion. I think the public sector
should make profits. But the public
sector must sit a norm for making
profits. Otherwise, if the public sec-
tor undertakir gs are supposed to
make profits, it indirectly justifies the
huge profits that are being made by
th~ private secior fo. the gain of a
few individuals. And, therefore, what
we: object to 1s {lus......

Mr. Deputy-Speaker: We have to
take up non-official business at 2-30.
But I would like to give a chance to
more Members, if the House agrees,
and then we may take up the non-
official business a forty-five minutes
later. There are only two resolutions.

Shri Nambiar: Then the program-
me may be upset, .because' after the
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hon. Minister replies there is one re-

solution which has to be completed,

and then another resolution has to be

ta con up.

Mr. Deputy Speaker: We will take
up both those resoiutions.

Shri Nambiar: Otherwise that will
gei lapsed.

Shri Thirumala Rao (Kakinada): Is
it your proposal. Sir, that we should
sit till 5.45?

Mr. Deputy-Speaker: We can take
up the third resolution also.

Shri Thirumala Rao: There are a
number of engagemen!s, and not
knowing of this proposal alout ex-
tension we have agreed to these pro-
grammes.

Mr. Deputy-Speaker: If (he House
agrees we can sit half an hour late.

Some Hon. Members: No, no.

Mr. Deputy-Speaker: Then Shri
Bhagwat Jha Azad will continue on
Monday. We will now take up non-
official business.

14.32 hrs.

I

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS
THIRTY-FIFTH REPORT

Shri Muthiah
beg to move:

(Tirunelveli): Sir, 1

“That this House agrees with
the Thirty-fifth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 4th Maich,
1964-"

Mr. Deputy-Speaker: The questlon
is:

“That this House agrees with
the thirty-fifth Report of the
Committee on Private Members’

.
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tion of Emergency

Bills and Resolutions presented to
the House on the 4th March,
1964.” ‘

The motion was adopted.

14.32} hrs.

RESOLUTION RE: PROCLAMATION
OF EMERGENCY—contd,

Mr. Deputy-Speaker: The House
will now proceeqd with the further dis-
cussion of the following Resolution
moved by Shri Tridib Kumar Chaud-
huri on the 21 February, 1964: —

“This House is of opinion {hat
the Proclamation of Emergency
declared by the President on the
26th October, 1962 need not be con-
tinued any further and hence re-
commendg to the Government to
advise the President to revoke
the same.”

The hon. thc Home Minister to con-
tinue his speech. Thirty-one minutes
are left for this Resolution. The
Home Minister has already taken eight
minutes, so twenty-three minutes re-
main out of which I have to give some
time for the reply also.

Shri Tridib Kumar Chaudhuri (Ber-
hampur): I must have some time for
reply.

Mr. Deputy-Speaker:
have seven minutes.

Yes, he will

The Minister of Home Aflairg (Shri
Nanda): Mr. Deputy-Speaker, Sir, I
intervened in the discussion on the re-
solution tabled by Shri Tridib Kumar
Chaudhuri recommending that the
Government should advise the Presi-
dent to revoke the Proclamation of
Emergency and I hag made a few
observationg when the House ad-
journed on the last occasion. I stat-
e1 then that I wag very keenly con-
soious of the fact that the Proclama-
tion of Emergency armed the Gov-
ernment with very wide powers,



